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ORDER

Draft sale deeds have been filed in Court by the id. Counsel for the petitioner.

since these are identical to the ones executed by the Respondent Company earlier in

respect of its three projects, the respondents have no obiection to them.
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2. Sale deeds are required to be executed in favour of 76 purchasers rrom whom full

sale consideration has been confirmed as being received. Subject to payment of

adequate stamp duty and registration charges at the present rates by the purchaser, the

sale deeds may be presented before the concerned Sub Registrar for their due execution

and registration.

3. The control of the management of the company is in dispute. without prejudice .

to the rights of the parties, this Bench deems it iust and expedient to a. 2oint an officer

of the Court as a Commissioner to execute and present the sale deeds in the office of the

concerned Sub Registrar on behalf of the respondent company. I accordingly appoint

Mr. S.S.Sharma Advocate (Mobile No. 9899120165) as Commissioner and duly

authorized person to execute and register the sale deeds on behalf of the Respondent

Company in favour of the purchasers.

4. Certain sale deeds, other than the aforesaid 76, are also to be exnruted in tavour

of the purchasers but are pending for verification of the accounts. Vide order dated

L6.09.20-16, the parties were directed to sit with their respective accountants and verify

the accounts. Those who have made fuil payment are also entitled to get their sale

deeds executed in the manner aforesaid.

5. The fees of the Commissioner is fixed at Rs 2000/- per registration of the sale

deed, in addition to incidental expenses that may be raised by him. All expenses shall

be borne equally by both the parties initially without prejudice to their rights to get the

same reimbursed from the account of the respondent company subsequently.

6. Execution and Registration be done within two weeks from today and Report of

the Commissioner be filed before this Bench.
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is ripe for final arguments. Re-notify this case for finq! arguments on

08.11.2016.

g. [,et written synopsis be filed alongwith citations, if any, relevant to the pleading'

g.ThisBenclrisapprisedthatthereisaconnectedmatteralsowhidristobe

transferred to this Benctr on 27.10.2016. The same be listed alongwith on 08.11.2016'
I
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